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H.P.STATE POLLUTION CONTROL BOARD 
IUM PARIVESH, PHASB-ttl. NBW SHIMLA-171009 

• I 

Hivcl 
HPSPCB No : l 42S5S66 D1tei 13/06/2025 

JnduslTy Regfstntfon tD: 14161 
Appllt1tton No : 14255566 

To, 
New Norpnr Stone Crusher . 
VPO KandwalPnlad Singh c/o J.S. Pathanla,H.No. 77 Obrdl Nagar Pathankot (Pb)Kandwal 
Norpnr 
Kangn 
176201 

Sabject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of PoDution) Ad, tn4 aad 

a/s 21 of Air (Prevention & Control of Pollution) Act, 1981. 

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25126 of Water 

(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 19Sl, 

you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in 

this C-0nsent letter. 

I.Particulars of Consent to Operate unde~ the Water Act, 1974 and Air Act, 1981 granted to the industry 

Consent No. CTOIBOTHIRENEWIRO/2025/14255566 

Consent valid from: 13/06/2025 

Consent valid upto: 05/07/2025 

Certificate Type : RENEW 

Previous CTE/CTO No. & Validity : 
. . 

2. Particalan of the Industry 

Name & Designation of the Applicant New Nurpur Stone Crusher. (Partnership) 

Address of Industrial premises New Nurpur Stone Crusher, 
VPO Kandwa/Pralad Singh c/o J.S. 
Pathania,H.No. 77 Obro/ Nagar 
Pathankot (Pb)Kandwa/, 
Nurpur,Kangra-17620 I 

Capital Iavntment of the Industry 24.61 /akhs 

Category of Industry Orange 

Type or Industry 2064-Stone cn,shers 

Scale of the Industry Small 

Office Dutrict ' Kangra 

Capacity 

Raw Materials (Name with quantity p~r day) 

• ··-- ·- ·----- ··-·- ·- - -------·--·-- ·-- - - --~-~----
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Raw Materials Quilntlry Unit 
. 

Sand, Stone and Bajrl 38000 MT/year ~A•f.er EC M.TJYear 
report letter no. 40 , dt 01· 
0~2016 and letter no.16S5-62, 
dt 0~•07•2023 "hlch 11 valJd 
u~to as ter tnlnlnsuhut and 
P t val d upto O 1-202~ 

I 

vtde letter nu. 3422t dated 0~ 
07-2023) 

~ --

Prodads (Name with qeahtfty per day) 

Name of Unit Quantity Intermediate Prfncfpal Use 

Prochtc1s Product 

Sand and Bajri M.T./Year 37500 River Bed mfnfng At per EC 
lease area 04-99-
19 Hect vlde Kb. 

• No. 154/1/1 

-Details of the Effluent Treatment Plant 

Type of Effluent Capacity Quantity 

Septic Tank 10.0 1 

Mode of Disposal 

Desaiption Quantity(in KLD) Method of Treatment Method of Disposal 

Industrial Process 4.1 Other Other 

Domestic o.s Soak ,Pit/Septic Tank Soak Pit/Septic Tank 

Quantity of fuel required (in T.PD) and capa'City of boilers/ Furnace/fhermo heater etc. 

Type No.of Capacity Type of 
Boiler/'Heater Boiler/'Heater 
/Evaporator/I s/Evaporators 
ncinerator/D . /Incinerator/D 
GSet/Other GSets/Others 

Boilers 0 0 0 

Heaten/Evap 0 0 0 
oraton 

DGSeu 0 0 0 

Chhnaey/ 0 0 0 
hood 

Type of Alr Pollution _Control Devices Installed 

"This Is rx;,mputer generated doc~;,,~~, from HPOCMMS• 
To verify this document please scan the QR Code. 

. Type of Fuel 

0 

0 

0 

0 

Fuel 
consumption 
rate in 
MT/hour or 
KL/hour or 
MJ/bour . 
0 

0 

0 

0 

·-· ------
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Equipment Type Equipment NRme Dnte/prup~sed Efficlency(¾redu Final 
date of ctlon) concentration of 
Installation pollution being 

emitted 

Plantation Othen 0001-01-01 90 SPM=2Smg/m3 
and SO2=50mg 
and SPM<25 
mg/Nm3, SOx < 
2.0Mg/Nm3 

NA Boilers 0001-01-01 NA NA 

Water Sprinkler, Others 0001-01-01 90 SPM=2Smg/m3 
Wind Breaking and SO2=50mg 
Wall, Jaw, Roto and SPM<25 
Vector, Vibrator mg/Nm3, SOx < 
and fully covered 2.0Mg/NmJ 
machinery as per 
CPCBGuide 
lines 

Sources of emissions and type of pollutants 

Name and location of Rate of emission in Concentration of Height of 
the process vessel to 
which the stack/ vent 

Kg./br 

is attached 

NA NA 

Endst. No.: 

CopyTo:-

pollution like SO 2 , Vent/outlet/stack from 
NOX, H 2 S, CI, HCI ground level in ·meters 
etc. in mg/NM 3 

NA NA 

Approved By 
Member Secretary 

(H.P. State Pollution Control Board) 

l.The Regional Officer,HPSPCB,Kangra for information and shall ensure to operate the unit as per consent condition with 
adequate PCDs. 

---·-·---
"This Is Cf?mputer generated document from HPOCMMS" 

To verify this document please scan the QR Code. 
-- - ----

ANIL :-=: 
JOSHI :,~:;: 

Anil Josbi,IFS 
Member Secretary 
For & on behalf of 
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( H. P. State Pollution Control Board) 

11
1432



A. 
I. 

2. 

3. 

4. 

TJRMS AND CONDITIONS 

SPECIFIC CONDmONS 
This 'Renewal of Consent to Operate' is only for the purpose and under the provision of Water Act, 1974 and Air Act, 1981 as the case may be. and wHI not construed as 8Ubstitute for mandatory clearances required for the project under arty other hlw/regulatio!]!direction/order and the applic1n~1hall obtairt any such mandatory clearat1ce before tak1ng any steps to establish industry/ industiial plant, opemtlon or process or any treatment and disposal system 
or an extension or addition thereto. 
Nothing in this Consent shall be deemed _to ne?ther preclude. t~e institution of any Jega! action nor relieve the applicant from any respons1biliti<'s, Habihties qr penalties to which the applicant is or may be subjected to under this or any other Act. 
The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry of this 'Renewal of Consent to Operate'. 
i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic 

Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction & Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of·Hazardous Chemical Rules, 1989 _and provisions made thereunder, as amended from time to time, without any adverse effect on the environment, in any manner 
(As Applicable). 

ii) The unit shall made provisions for tJte compliance Solid Waste Management Rules, 
2016 and provisions made thereunder and unit shall also not practice burning activity i<>J.solid was_te/waste generated from fuel within/outside premises,. to avoid public nuisance. . . 

5. This 'Renewal of Consent to Operate' is for:-
i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of Environment (Protection) Rules, 1986 as amended from time to time. • 
ii) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986 and Noise Pollution (Regulation and Control)Rules, ~000, as amended from time to time. 
iii) The effluent {Doniestic/lndustrial) shall conform to the limits as prescribed in Schedule-I or Schedule-VI or Industry specific standards ·of Environment (Protection) Rules, 1986 as amended from time to time. • . 
iv) Sewage·and sullage generated from the unit to be disposed-off in a properly designed septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable). 

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to achiev,e the norms as prescribed in Environment (Protection) Act, 1986 and the achievement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-circulation systeib installed shall be the ~ntire responsibility of. the unit. . 
7. The unit_ shall ens~e regular ope~ation and maintenanc~ o~ separate energy meter/flow meter for ~nmg po11ution contr~I devices and shall also maintain record with respect to operation of aw pollution control dev1ce/ef(luent_treatn1ent plant, so as to the satisfy the Board regarding die regular operation of air pollution control device/effluent treatment plant and shall maintain log book for the monthly reading / record. • 
8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT, 1974. · 

a) • The u~it shall maintain the record regarding the daily water consumption as per flow meter 1nstalled. 
b) The unit shall ensure that terminal manhole{s) at the end of each colleotion systen1 and a manhole upstre~m ~f final outlet (s) out of the premises of the industry for measurement of flow and for taking samples. • 

"This Is ~ter generat~ docu,,;~nt ,;,;,,-HPOCMMs· 
To verify this document pleaS'! scan the QR Code. 

---·--- --~---. 
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!13e pollut~on control devices shall be Interlocked with the manufac~ring frocess of the 
industry (tf applicable) and the authorlied outlet and mode of d11posa shall not be 
changed without the prior written petmtsslon of the Board. Unit shall not use any 
·unauthorized out .. tet(s) for discharging effluents from its premises. 
Solids, ·studge, tllte1· backwash or other t,ollutant removed from or resulting from 
treatment or control of waste w,ttets shall be diss,osed-off in 1ciet1tiflc manner. 

9. CONDITIONS UNDER Allt (,tttVltNTION & CONTROL OP f'OtLUTlON) ACT, 
1981. · 

a) 

b) 

c) 

d) 
e) 

f) 

g) 

The unit shall ensure pbrt-holes, platforms and/or other necessary facilities as may be 
required for collecting sam~les of emissions from any chimney, flue or duct or any other 
outlets as per the specifications. 
The unit shall disc~arge air emissions through a sta~k of minimum. height specified in 
'Consent to Establish' and shall follow standards laid down from time to time. 

For industrial furnaces and kilns, the criteria for selection of stack height would be based 
on fuel used for the corresponding steam generation & as per specification. 

Unit shall ensure Stack height for diesel generating sets as per specification. 

TI;ie unit shall ensure regular operation and maintenance of installed canopy and stack of. 
the D.G sets so as to control the noise & air pollutjon in order to comply with the 
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF 
from ti~e to time, under Environment (Protection) Act, 1986. 

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within 
premises in a scientific manner ( as the case may -be) and shall maintain proper record for 
the same, if applicable. • 

The unit shall ensure regular operation and maintenance of air po1lution control 
arrangements· for control emission from its coal/fuel handling area and from handling, 
transportation and processing of raw material & product of the industry. 

10. The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the 
Chief Inspector of Factories, Himachal Pradesh (If applicable). 

11. The unit shall ensure regular operation and maintenance of real time online monitoring 
equipment's and provisions for the un-interrupted transfer of data as per guidelin~ ofCPCB 
(if applicable). 

12. The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge 
of any air pollutant/gas/liquids from the vessels, mechanical equipment's etc. which are likely 
to cause environmental pollution. 

13. The unit shall plant & maintain minimum three layer of trees so far possible.as per plantation 
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along 
the boundary of the industrial premises and check air/water/noise pollution at source. 

14. Any guidelines issued by the Central Government/State Gove1nment/MoEF/CPCB/SPCB/any 
other authority eoncemed, shall be binding. 

15. 

16. 

17. 

B. 
1. 

This 'Renewal of Consent to Operate' is subject to orders on any litigation pending in any 
Court of Law~ Any direction/order issued by any court shall be binding (if any). 
The Board reserves the right to revoke the 'Renewal of Consent to Operate' granted to the 
industry at any time, in case· the industry is found violatin~ the provisions of Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) 
Act, 1981 as amended from time to time. • 
The unit shall comply with any other conditions laid down or directions iss\\ed in ch.1e course 
by the Board under the provisions of the Water (Prevention & Control of Poll\\tion) Act, 1974 
and Air (Prevention & Control of Pollution) Act, 1981. 
OTHER CONDITIONS 

The unit shall comply with the conditions imposed by the MoEF/State Level Environment • 
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in 
the environmental clearance granted to it as requh·ed under BIA notification dated 14-9-06, if 
applicable. • 

·-- --- ------------------·--·-- ---·-- ·-- -· ---- ------ ·--- ----------· ·--· -·-· --- ·-· - ·---
"This Is computer generated document from HPOCMMs• 

To verify this document pleass scan the QR Code. 
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The issuance of this consent does not convey any property right. in eilbe~i~:~! 0~ pe;.on~: 

prop~rty, ~r any exclusive privileges, nor doti~•1 it auth0:1!t c:~t~~u§t!~epor Loc~I °law! or 
any invasion of personal rights nor any in r ngemen ' 
Regulations. ' 

Stone Crusher. units s~all c_omply with the pro1v1
f1s2f0o1n2s odf gt udidJ9

1~i~~2"oi'f(~, rn!ri~as::)~ 
Government vtde Not1ftcatton No. STB-8(3)- , 8 e rr 

4. Brick Kiln units shall contply w. ith the provisions of guidelines notJfled by the MoEP v~de 

Notification No. o.s.lt233.(B), deted .. t5-03-2018 attd by the _State Government vide 

s. 

6. 

7. 
8. 

IO. 
. 11. 

Notification No. STE-E(.5)•6/2013 9 dated-07a03-2014 (If Applicable). 

Hydroelectric Projects shall install Online Real Tlme Monitoring System for the measureme~I 

of I 5% of minimum discharge in lean season as per orders of Court/Government. The unit 
shall also ensute provisions for the regular .a~d unin!errupted transfer of dafa ft~f!1 the r~al 

time online monitoring system for 15% of minimum discharge of flaw to. SPC!J, fai!mg whach 

unit shall be liable for action on account of violation of the directions JSsued by 

Court/Govemment/SPCB in this regard (If Applicable). 

Unit shall strictly adhere· to the capacity approved by the Industries D~partment/ Department 

of Tourism & Civil Aviation/any other concerned Authority (As ApphcabJe). 

The unit shall not cause any nuisance/traffic hazard in vicinity of the area. 

The unit shall ensure that there will not be significant visible dust emissions beyond the 

property line. • 

The unit shall obtain and submit Insurance cover as required und-er the Public Liability 

Insurance Act, 1991. 
Unit shall submit all the annuaVquart~rly returns, as per timeline. 

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ 

modification/ modernization has been carried our during the previous year otherwise the 

industry shall apply for the varied. consent. 

12. The unit shall ~aintain recQrd regarding the operation of effluent treatment plant i.e. record of 

quantity of chemicals and energy utilized 'for treatment and sludge generated frQm treatment 

so as to satisfy the Board. regarding regular and proper operation of pol1ution control 

equipment. 
13. Any amendments/revisions made by the Board/CPCB/MOEF in the emissi_on/stack height 

standards shall be applicable to the industry from the date of such amendments/revisions. 

C. SPECIAL CONDITIONS · 

I. The stone crushing unit has to provide the Pollution Control Devices as per DEST & CC 

Notification No. STE-E-(S)-9/2018, dated 29.06.2021. 
2. Unit to ensure complete compliance of latest Guideline issued by the CPCB for operation 
of Stone crusher before 30-03-6-2025. • 
3. This consent is subject to the compliance of Conditions imposed in the Environmental 
Clearance of mining activities . • . • 

4. The Unit shall neither change the type of products nor shall exceed the production beyond 
the aJ?Proved capacity without obtaining consent of the state Board. 
5. nus consent of the S.tate Board shall be only for t~e purpose and_un_der the provisions of 

the Water Act, 974, Air Act, 1981 shall not be considered as substitute or pre.requisite 
cl~ requueq from other departments. 
6. nus consent is subject to ratification of State Board or any 1.itigation pending at any Court 
of Law. 

• E7• P~llution CootroJ ~vices provided by the unit shall comply with norms as ptescribed under 
nv1ron~ent protection rules, J 986. . 

8. T~e urut shall be sol.e responsible to obtain and renew all other mandatory permissions 
requu:ed for t!te operation of ston~ c~sher and its mining activities. 
9 •. thUmt shall install server & mobile hnked CCTV cameras for online monitoring mechanism 
wi one month back up. 
l 0. Th~ mining operati!'n shall be performed as eer the approved mining plan. · 

_l l.This consent 1s subJect to the co~pliance of EC, PMT, mining deed and mining plan. 

S12. The RO shall conduct the samplmg of crusher and mining site as per the frequency of 
tate Board. 

7his is C<?t"puter ~;;,,;,;; document from HPOCMMs• -·- -·- -
To verify this document please scan the QR Code. 
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By Order 
Member Secretary 

( H. P. State Pollution Control Board) • 
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YASHOVARMAN SINGH CHANDEL
ENROLMENT NO : D-4027/2023
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